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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH 

NEW DELHI 
 

 
ORIGINAL APPLICATION NO. 200 OF 2014 

(C.WRIT PETITION No. 3727/1985) 

(M.A. No. 594/2017 & 598/2017) 

 
IN THE MATTER OF:  
 

 
M.C. Mehta 

.....Applicant 
 

Versus 
 

Union of India 
Respondents 

AND 
 

ORIGINAL APPLICATION NO. 501 OF 2014 
(M.A. No. 404 of 2015) 

 
Anil Kumar Singhal 

Applicant 
Versus 

 
Union of India & Ors. 

Respondents 
 

AND 
 

ORIGINAL APPLICATION NO. 146 OF 2015 
 
 

Society for Protection of Environment &  
Biodiversity & Anr.       ..Applicant 

Versus 
 

Union of India & Ors.       
 

AND 
 

APPEAL NO. 63 OF 2015 
 

Confederation of Delhi Industries & CEPT Societies  
(An Organisation of CETP Societies)            

 
Versus 

 
D.P.C.C. & Ors.                
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permission from CGWA. The CGWA should also 

regulate extraction of groundwater for agriculture 

and other purposes as per State policy. The 

permission shall be granted subject to such 

terms and conditions as may be necessary for the 

purpose of preventing and controlling the 

pollution on the one hand and ensuring 

maintenance of depletion in the groundwater 

projects as well as ensuring measures for 

recharging of the groundwater levels.   

 
4. We direct the CGWA to carry out the study and 

notify the areas in Segment-B of Phase-1 which 

are Overexploited, Critical, Semi-critical and Safe 

zone.  There shall be complete prohibition on 

extraction of groundwater in the critical areas. 

Further, in relation to other two areas, the CGWA 

shall also publicize the fundamental conditions 

subject to which the extraction of groundwater 

would be permitted and the extent thereof and if 

necessary would require people to fix the flow 

meters who are using the borewell or tube-well 

for extraction of the groundwater. 

  
 
 
182.3 

DEMARCATION OF FLOOD PLAINS AND CONNECTED 
DIRECTONS 
 
We pass the following directions for compliance:   

i) We direct and constitute a Special Committee 
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consisting of representatives from MoWR, Senior 

Officer from Department of Irrigation, State of 

Uttar Pradesh, Revenue Department of Uttar 

Pradesh and Central Water Commission which 

shall identify and demarcate the floodplains of 

river Ganga in Segment B of Phase-I on one in 

twenty five years cycle. 

 
ii) Till the said identification and demarcation of 

floodplain is completed, we direct that 100 meters 

from the edge of the river would be designated as 

no development/construction zone in Segment B 

of Phase-I i.e. Haridwar to Unnao, Kanpur. 

 
iii) The Special Committee would also identify no 

development/construction zone, regulatory zone 

and the activities that can be/cannot be carried 

on in the regulatory zone of the floodplain. 

 
iv) There shall be a complete prohibition on disposing 

of MSW, E-waste or bio-medical waste on the 

floodplain or in river Ganga or its tributaries 

falling in Segment B of Phase-I. 

 
v) As directed in our order dated 11th April, 2017, for 

each default, the defaulter would be liable to pay 

Environmental Compensation of Rs. 50,000/- per 

default for such dumping and/or throwing the 
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all stakeholders will work in tandem and extend full 

cooperation to each other to implement this judgement.  

They shall make a concerted effort to achieve the object of 

this national project of cleaning and rejuvenation of river 

Gang and its tributaries.  There is no scope for waiting any 

further.  Stakeholders have to take both effective and 

remedial measures to restore the pristine nature of the 

holy river Ganga and its tributaries, now, atleast.   

 186. Ergo we dispose of the above applications and appeal to 

the limited extent with the directions and orders as afore-

stated, while leaving the respective parties to bear their 

own costs. 

 
 

Swatanter Kumar  
Chairperson 

 
 

Jawad Rahim  
Judicial Member 

 
 

Raghuvendra S. Rathore  
Judicial Member 

 

 
Bikram Singh Sajwan  

Expert Member 
 
 

Ajay A Deshpande  
Expert Member 

 
 

Nagin Nanda  
Expert Member 

 
 

New Delhi  
13th July, 2017 
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